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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART -1
(Brief record of proceedings)

Monday 24" March 2003/ Chaitra 03, 1925 (Saka)

New Year Greetings: The Chair greeted the Members on the occasion of New
Year (Saka Calendar).

Obituary References: The House paid tributes to the freedom fighters on the
occasion of the “Shahidi Diwas”

Obituary reference was also made on the passing away of Shri Brij Mohan, veteran
freedom fighter and political leader.

The House observed two minutes silence as a mark of respect towards the departed
souls.

Question Hour:
Starred Questions 62 to 66 were asked and replied. Replies to Starred Questions 61
and 67 to 80 and Unstarred Questions 121 to 172 were laid on the Table.

Papers laid on the Table:
1. Chief Minister, Smt. Sheila Dikshit laid copies of the following

Notifications:
_ . i) _ Notification dated 19.4.2002 to amend the list of the.
Competent Authorities under the Deihi Right to Information
Act.
i) Notification dated 1.7.2002 to amend the list of the Competent
Authorities under the Delhi Right to Information Act.
iii) Notification dated 15.11.2002 to amend the list of the
Competent Authorities under the Delhi Right to Information
Act.
1v) Notification dated 2.12.2002 regarding establishment of State
Council for Right to Information.
v) Annual Report of the State Council for Right to Information.

2. Shri Mahender Singh Saathi, the Minister of Finance laid a copy of the
Notification dated 14™ February 2003 regarding sales tax on Bullion.

3. Shri Ajay Maken, Minister of Transport and Power laid a copy of the Share
Acquisition Agreements (MOUs) between the
1) The BSES Limited, The Delhi Power Company Limited., and
the Central-East Delhi Distribution Company Limited.
i) The Tata Power Company Ltd, The Delhi Power Company
Limited, and the North North-West Delhi Distribution
Company Limited.
iii) The BSES Limited, The Delhi Power Company Limited and-
the South-West Delhi Electricity Distribution Company
Limited.
Shri Ajay Maken, Minister of Transport and Power made a statement regarding
“Pollution Under Control” certificates.

Shri Sushil Choudhary drew the attention of the Chair towards the problem of
impure drinking water in his Constituency. The Chief Minister replied. However as
the Member refused to resume his seat in spite of the Chair’s directions, he was
asked to withdraw from the House.

The Leader of the Opposition requested that the Member be allowed to return. The
request was acceded to.

Special Mention (Rule 280): The following Members raised matters under Rule
280:
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Shri Naresh Gaur (Minister of Urban Development intervened)

1
2. Shri Veer Singh (Minister of Social Welfare intervened)
3. Shri Surender Kumar (Minister of Development intervened)
4. Shri Bheeshm Sharma
5. Shri Roop Chand (The Chief Minister intervened)
6. Shri Nand Kishore Garg

"\ 7. Shri Ashok Singh (The Chief Minister intervened)

House Ad journed for Tea break.

House reassembled.
The Chair stated that the Special Mentions of Shri Jai Bhagwan Aggarwal, Shri
Harsharan Singh Balli and Shri Mohan Singh Bisht be treated as read.

Presentation of Reports:
Shri Naseeb Singh prescnted Tenth Report of the Public Accounts Committee.

Adoption of Reports:

1. Shri Charan Singh Kandera moved the following Motion: “that this House
agrees to the First Report of the General Purposes Committee presented to the
House on 21* March 2003.”

The Motion was put to vote and adopted.

2. Dr. Jagdish Mukhi moved the following Motion: “that this House agrees to the
Sixth Report of the Committee on  Government Assurances presented to the
House on 21" March 2003.”

The Motion was put to vote and adopted.

Legislative Proposal
Consideration and Passing of Bill:

The Chief. Minister, Smt. Sheila Dikshit moved that the “The Salary and
Allowances of the Chief Whip in the Legislative Assembly of the National
Capital Territory of Delhi Bill, 2003 (Bill No.1 of 2003)” be taken into
consideration.

The Motion was put to vote and adopted.

The following Members participated in the debate.

Dr. Jagdish Mukhi

Shri Nand Kishore Garg

Shri Sushil Choudhary

Shri Ravinder Nath Bansal

Shri Mohan Singh Bisht

Shri Sahab Singh Chauhan

Shri Ram Bhaj

SREN M R R B e

The Bill was considered clause-wise.

The following amendments were withdrawn with the leave of the House:
1. Shri Nand Kishore Garg:

“That the Bill be referred to the Select Committee of the House”

II. Shri Sushil Choudhary
Shri Mohan Singh Bisht
Dr. Jagdish Mukhi:

| Amendment in the Long Title of the Bill: “The words ‘majority party’ may
be substituted with the words ‘having more than 1/10® strength’.

2. Amendment in Clause 2(a): “The words ‘majority party’ may be substituted
with the words “parties having more than 1/ 10" strength’.

Shri Ravinder Nath Bansal moved the following amendment:

1. Amendment in the Long Title of the Bill: “The words ‘Chief Whip of the
majority party’ may be substituted with the words ‘Chief Whip of the Ruling
party and the Chief Whip of the main Opposition party.”
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2. Amendment in Clause 2(a): “The words ‘majority party’ may be substituted
with the words ‘ruling party and main opposition party.’

The Amendment of Shri Ravinder Nath Bansal were put to vote and defeated by
voice-vote,

The Chief Minister moved that the Bill be passed.
The Motion was put to vote and adopted unanimously.

11 5.00 Short Duration Discussion:
PM Dr. Jagdish Mukhi initiated discussion on the working of the Municipal
Corporation of Delhi.
Shri Tarvinder Singh Marwah drew the attention of the Chair towards the fact that
the Commissioner (MCD) was not present in the Officers Gallery as was the
practice.
The Chair stated that it was an established practice of the House that the concerned
officers were to be invariably present when discussion on their Departments were
- being taken up.
5.10 To enable the Officer to be present the Chair adjourned the House for fifteen
PM  minutes.
5.27 House reassembled.
PM
. . However as the MCD Commissioner was not present the Members insisted
that the discussion be taken up in his presence only.
5.29 The Chair adjourned the House up to 2.00 PM of 25" March 2003.
PM
Delhi. Siddharath Rao
24™ March 2003 Secretary




